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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

Original Application No. 666/2018

IN THE MATTER OF:

Smt. Ganga Lalwani

Applicant(s)

Versus

Union of India & Ors.

Respondent(s)

STATUS REPORT BY WAY OF AFFIDAVIT OF AJIT
BALAJI JOSHI, DIRECTOR GENERAL, AGRICULTURE
& FARMERS WELFARE DEPARTMENT, HARYANA
IN PURSUANCE OF ORDER DATED 15.10.2019

PASSED BY THIS HON’BLE TRIBUNAL

I, the above named deponent do hereby solemnly affirm ,

" @T}‘% PO and state as under:
3

1. That the above cited matter was fixed on 15.11.2019 before this
Hon'ble Tribunal. It is submitted that last time the above case fixed
on 15.10.2019 and this Hon'ble Tribunal Court pleased to pass

following directions:

8. “It is clear that steps taken are inadequate
and do not provide for ground checking and

vigilance and extinguishing of illegal fires.
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Preventive remedies of communicating with
the farmers the disadvantages of burning are
also unsatisfactory and ineffective. There is
no effective incentive mechanism. The
effective steps should include successful
communication with the farmers, effective
prevention of fires, supply of suitable
equipments without unbearable cost for the
farmers, change of cropping pattern, use of
labour by Panchayats under Rural
Employment Guarantee Scheme, purchase of
crop residue for fuel or composting and
fixing accountability of officers for the

failure.”

2. That in compliance of the above directions of this Hon’ble

Tribunal, the status report is as under: -

i %That the Enforcement mechanism adopted by the
- OVRY
e

Agriculture and Farmers Welfare Department, Haryana.

a. Village/ Block/ Tehsil/ Sub Division/ District level
enforcement team/mobile squads were constituted for
close monitoring and prevention of any incidence of
crop residue burning and for taking punitive action for
lodging of zero FIR/FIR as per the directions of
Hon’ble NGT. The copy of the same is annexed as

Annexure R-1.



Sub Divisional Magistrates were designated as Nodal
Officers for their respective Sub Divisions. Monitoring
Committee under the chairmanship of the Sub
Divisional Magistrate was constituted at each Sub
Division for continuous and effective monitoring at
grassroot level. The copy of the same is annexed as

Annexure R-2.

The Deputy Commissioner had promulgated order
under Section 144 of Cr.P.C. prohibiting the burning of
crop residue by any person.Each and every village in
the sensitive districts was assigned to an
officer/official of the Department for taking
appropriate action in cases of active fire locations. The
incidents of crop residue burning were assigned to the
employee concerned who, after fetching the
information on active fire location, verified the
incidence and registered a complaint through the
online portal of the Police Department. As a result,

FIRs/complaints have been registered in as many as

1477 cases. Secondly, penalty to the tune of Rs. 12.875 /

Lakh has also been imposed on the offenders so far.
Thirdly, in cases where services of fire brigades were
taken to douse the fire, the cost of these services was
recovered from the offenders. The copy of the same is

annexed as Annexure R-3.



d. Directions were issued to all the Deputy

Commissioners to ensure that no Combine Harvester

should be allowed to be operated without Super Straw

Management System (SMS). The copy of the same is

annexed as Annexure R-4.

e. Senior officers from the Directorate were assigned
duties in various districts to ensure proper and timely
implementation, supervision and monitoring of the
crop residue management scheme. The copy of the

same is annexed as Annexure R-5.

That the following Information Education and Communication

(IEC) acivities were undertaken to check the incidents of crop

residue burning:-

a.

b.

The Agriculture and Farmers Welfare Department has
organized “Thankyou Kisan”campaign in recognition of
their contribution in the endeavor of the department in
curbing the manace of crop residue burning. This has
further motivated fellow farmers in adopting crop residue
management techniques and the incidents of burning have

come down.

In order to place additional staff in the most serious 5
districts of the state, as many as 336 employees of the
department have been shifted from other districts to these
most serious districts with the mandate of ensuring zero

crop residue burning in these districts.
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Public announcements have been extensively made in the
villages to make aware the farmers about the ill effects of
crop residue burning and about the technology and

methodology for management of crop residue in their

fields.

The best performing farmers who have not burnt their crop
residue and have motivated fellow farmers also, have been
suitably recognized and awarded by the Gram Panchayats
concerned. Further, under Name and Shame Campaign,
names of the guilty farmers have been displayed at the

convening locations of Gram Sabhas.

As many as 14000 Special Gram Sabhas have been
organized in the State to spread awareness regarding use

of crop residue management scheme.

The concept of Thikri Pehra has been introduced to keep an

eye on the incidences of crop residue burning.

Self help groups of rural poor women formed under the
State Rural Livelihood Mission (SRLM) have been engaged
for organizing Prabhat Pheries for spreading awareness

amongst the farmers for prevention of crop residue

burning.

A cash prize of Rs. 1000/- is being awarded to the persons
who give any information about the offenders/cases of

crop residue burning.

0
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As many as 10,000 farmers were imparted training at the
Department’s Training Institute, Jind regarding crop

residue management techniques.

SMS and WhatsApp services are being used to deliver
personalized messages to the farmers, elucidating the
positives of mechanized crop residue management and the
ills of the crop residue burning. As many as 40,000

messages are being sent every day.

Social Media handles like facebook, twitter, instagram and
youtube are being used for running a pervasive and
vigorous CRM campaign, where contents in the form of
infographics, challenges, competitions, videos, etc are being
shared to spread maximum awareness about the scheme
and its necessity. The Social Media reach for the campaign

so far has reached 8 lakh.

CRM Pakhwara (fortnightly programme) was celebrated in
the month of September, 2019 in which various activities
such as Nukkad Nataks, Kushti, Kabaddj, slogan-writing,
essay-writing, debate and demonstrations were conducted.

The copy of the same is annexed as Annexure R-6.

Monitoring machanism adopted by the Agriculture and Farmers

Welfare Department, Haryana: -

e



a. A Mobile App was developed to monitor the fire incidents
alongwith action taken by the employees of the

Department in these cases reported through the App.

b. The details of the farmers against Active Fire Locations
were forwarded to the Deputy Commissioners and Senior

Superintendents of Police.

C. A dedicated Control Room has been established at the
Directorate tasked-with the responsibilities of continuous.
monitoring of the situation. The team has devised the

formats of reporting the progress.

d. Immediately' on receiving any information on an incidence
of crop residue burning, either through the HARSAC data or
through informers, the Control Room followed each and
every case upto the level of registration of complaints with

the Police Department or imposition of penalty.

The Control Room has been operating on 24x7 basis

collecting data from the field continuously through phone

calls, WhatsApp Group and e-mails.

1@% Technological interventions by the Department of Agriculture and

Farmers Welfare, Haryana: -

a. The Agriculture and Farmers Welfare Department, in order
to manage crop residue, has provided a total of 5170 crop
residue management machinery to the Individual farmers

and also established 1248 nos. of Custom Hiring Centers



(CHCs) for providing machinery to the farmers on hiring

basis. Besides this, as many as 700 nos. of Custom Hiring

Centers are under process to be established by Gram

Panchayats. A total of 13451 nos. of straw management

machinery have been provided through above initiatives.

The details are as under:

Total no of crop residue management machinery (machine wise)
provided during the current year till date under Individual as well as
through Custom Hiring Centres

Provided in TOTAL
S. Name of Individual Provided MACHINERY
No. Machine Category in CHC PROVIDED
(CHC+IND)
SMS 211 22 233
Happy Seeder 275 2346 2621
3 | Paddy Straw 285 1246
Chopper/
Mulcher 1531
4 | Shrub Master 37 615 652
5 Rev. M.B. 141 1119
Plough 1260
6 | Rotary Slasher 140 587 727
7 | Zero till seed 1819 1100
drill 2919
8 | Rotavator 2262 1246 3508
Total Machines 5170 8281 13451

To explore the ex-situ option,

same is annexed as Annexure R-7.

the Department of

Agriculture and Farmers Welfare is providing straw bailing

units on subsidy in the 5 most vulnerable districts of the |

i

i

State in terms of crop residue burning. The copy of the

%%\g\%&zﬂ\%lncentive of Rs.100/- per quintal is providing to the

-

farmers in compliance of the orders dated 06.11.2019
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passed the Hon’ble Supreme Court in case titled as M.C.
Mehta Vs Union of India. The copy of the same is annexed

as Annexure R-8.

d. Providing Rs.1000/-per acre operational charges for Crop
Residue Management for In-Situ and Ex-Situ purpose to the

farmers.

6. That for every active fire location the besides punitive action i.e.
FIR/penalty, the use of fire engines is made mandatory to douse

the fire in the fields.

7. That in compliance to the orders of this Hon’ble Tribunal dated
01.10.2019, Chaudhary Charan Singh, Haryana Agriculture
University, Hisar was requested to send a teafn of Scientists to
visit Jobner Agriculture University, Jaipur for consideration of a
pilot project in Haryana for the organic manure from the crop
residue. It is submitted that the above intervention has already
' been taken up by CCSHAU since long with cattle dung and other
)biomask at present crop residue, a especially, paddy straw based
-composting and vermicomposting experiments are under

progress in CCSHAU campus. The copy of the same is annexed as

Annexure R-9.

Place: Chandigarh
Date: Deponent
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Verified at ...L &m N day of -Oeteber; 2019 that

the content of Para No. 1 to 2 of the above affidavit are true and
correct to the best of my knowledge and information derived from

official record. Nothing material has been concealed there from.
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From
The Director General,
Agriculture and Farmers Welfare Department,
Krishi Bhawan, Sector 21, Panchkula

To

The Deputy Commissioners,

Ambala, Bhiwani, Fatehabad, Iisar, Jind, Jhajjar, Kaithal,
Karnal, Kurukshetra, Palwal, Panipat, Panchkula, Rohtak,
Sirsa, Sonepat and Yamunanagar.

Subject: Constitution of Mobile Squads at Tehsil/ Block Level under
the supervision of Sub-Divisional Magistrates and tasking
them with the responsibility of ensuring “Zero Crop Burning”.

It is informed that as part of the ongoing efforts for ensuring “zero
burning” of crop residue of Kharif 2019-20 harvest scason, a number of [15C
activities are being implemented in the State (IEC Strategy Action Plan- copy
enclosed). However, close monitoring needs fo be done to prevent occurrence of

any incidence of crop residue burning.

It is, therefore, requested that the following actions may be taken

immediately:
(1) Village / Block / Tehsil/ Sub Division/ District Level KEnforcement
Teams / Mobile squads should be constituted for close monitoring

and prevention of any incidence of crop residue burning and for
taking punitive action for lodging of Zero FIR / FIR as per the
directions of Hon’ble NGT.

(i1) A Sub Division Level Monitoring Committee under the chairmanship
of the Sub Divisional Magistrate in every Sub Division needs to be
constituted for effective monitoring at the grass root level.

(iii)  The Committees so constituted shall be tasked-with the responsibility
of continuous monitoring of the situation to ensure “zero crop-residuc

burning” within their respective Jurisdiction.

For strict compliance and further action pleagg. VZ s
. e

,pw Directhr General,
Agriculture and Farmers Welfare,
Haryana, Panchkula

CC:

PS to CS

PS to PSA

All DDAs / All AAEs
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Most Urgent

From
The Director General,
Agriculture and Farmers Welfare Department,
Krishi Bhawan, Sector 21, Panchkula
To
The Deputy Commissioners,
Ambala, Bhiwani, Fatehabad, ITisar, Jind, Jhajjar, Kaithal,
Karnal, Kurukshetra, Palwal, Panipat, Panchkula, Rohtak,
Sirsa, Soncpat and Yamunanagar.
Memo No.: %),%”‘8\'\5) {)K\}Dfa/l Dated: Q,f%,C{ 2004
Subject: Regarding Implementation of New Central Sector Scheme on

Crop Residue Management during the year 2019-20.

In pursuance to the subject cited above and as per the directions of

the worthy Chief Secretary-cum-Chairman, State Level Monitoring Committee

w (SLMC) the following actions arc required to be taken by the concernced Deputy
Commissioners:
1. SDMs may be designated of Sub Division Level Nodal Officer for effective

monitoring of the In-Situ Crop Residue Management Scheme and for
ensuring that no stubble burning takes place in the arca under their
jurisdiction.

2. Village Level  / Block Level / District Level Knforcement Teams and
Mobile Squads shall be constituted during Kharif Harvesting Period
2019-20 by the concerned districts for strict monitoring of incidences of
crop residue burning as per the directions of Hon’ble NGT.

3. The purchase of machines by individual farmers and group of farmers
and putting in place the identified Custom Hiring Centres (CICs) should
be completed by 30.09.2019.

4. 10,000 farmers should be trained under the TEC component of the
scheme by HAMETI, Jind at District Level.

5. The Deputy Commissioners of the concerned districts shall identify
suitable locations / sites in consultation with all stakeholder
departments such as DIPR, HSAMIBB, GM Roadways, Panchayat and
Development, Education Department cte. and erect hoardings of various
sizes (5x4°, 10x12’, 10’x15) highlighting thec issue of crop residuc
burning.

0. The School Education Department will be involved in the awarcness %()
campaigns regarding prevention of Crop Residue Burning. A4S

7. The list of 273 identified sensitive villages (enclosed) which have reported

higher incidence of crop residuc burning during Kharif harvesting scason



2018-19 on the basis of information received from satellite data provided

by Haryana Space Application Centre (HARSAC) and to closcly monitor
such villages so that no burning of crop residue takes place during Kharif

2019-20.
It should be ensured that no Combine Harvester allowed to be operated
without Super Straw Management System (SMS). -
Encl.: As above. {M\%’ ‘‘‘‘‘‘‘‘‘‘‘‘‘‘ -
e —

P
Director General,
Agriculture and Farmers Welfare,
Haryana, Panchkula

FEndst. No.: P! AT S/f/‘/‘l/ PLA Dated: 271 / ‘7/ 2016

A copy of the above is forwarded to
Fatchabad, Hisar,

The Deputy Directors of Agriculture, Ambala, Bhiwani,
Jind, Jhajjar, Kaithal, Karnal, Kurukshetra, Palwal, Panipat, Panchkula,
Rohtak, Sirsa, Soncpat and Yamunanagar,

ngineers, Ambala, Bhiwani, Fatchabad, Hisar,

(2) The Assistant Agriculture K
Panipat, Panchkula,

Jind, Jhajjar, Kaithal, Karnal, Kurukshetra, Palwal,
Rohtak, Sirsa, Soncpat and Yamunanagar for coordination with District

Administration and compliance of orders.

R e
Director General,
Agriculture and Ifarmers Welfare
Department, Haryana, Panchkula

CC: PS to CS, PS to ACS Agriculture
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From
The Director Genergl,
Agriculturce and Farmers Welfarce,
Haryvana, Panchkula

All the Deputy Commissioners

All the Senior Superintendent / Superintendent of Police,
All the Deputy Directors of Agriculture.

Al the Assistant Agriculture Krgincoers

All the Regional Officers of HSPCR

in the State,

Memo No.: & U iPA s aDated:

ey F 4]

s
Lo TF

Subject: Orders of Hon’ble NGT for usage of Fire Brigade for

prevention of Crop Residue Burning in the State —
regarding.

Please refer to the subject cited above.

During the hearing on dated 15.10.2019 Hon'ble Nauona:
Green Tribunal (NGT) has directed the Government to work out the
possibility of usage of Fire Brigades 1o stop crop residue burning incidents
in Harvana. Therefore, it is requested that Real Time Monitoring of cvop
residue burning incidents shall be done at the District level and thc
officers / officials of the Department of Revenue, Police Department.
Agriculture and Farmers Wellare Department, Harvana State Pollution
Control Board shall be involved to stop the live burning incidents by using
Fire Brigades with water. It is also requested that the cost of usage of Fire
Brigades may be recovered from the defaulter farmers i whose fieicd Sre o

)

found. Also challan shall be issued and FFIR shall be registered against thc
offenider farmers.

1t should be given top most priority and o time bound actvity,
The Action Taken Report is to be submitted to the Hon'ble NGT on s et

date of hearing e, 15112019,

Director General,
Department of Agriculture & Farmers
Wellare, Harvana, Panchkula

cC:
PSS to CS
PS 1o ACS Agriculture

RNNERURG
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The Director Gen____
Agriculture and Farmers Welfare Department
Krishi Bhawan, Sector 21, Panchkula

To
The Transport Commlssmner Haryana
30 Bays Bulldlng, Sector 17,
Chandigarh.
Memo No.: ‘5‘0%/ PA//,M:A Dated: |4'D& . 26713
Subject: Providing the detail of registered Combine Harvester in
Haryana - attachment of Super Straw Management

System (SMS) regarding.

In reference to the subject cited above, you are hereby
requested to provide the details of registered Combine Harvesters having
attached SMS in the State. The Department of Agriculture and Farmers
Welfare desires an inspection report on it by 31st of August, 2019 for
further submission to the Government of Haryana for necessary action as
per the direction of the Haryana State Pollution Control Board dated
16.08.2019 (copy attached) vide which it has been made mandatory to
attach Super Straw Management Systems (SMS) with the Combine
Harvesters. The targets under Crop Residue Management Scheme (CRM)
are monitored by the various high level authorities in the Government of
India from time to time.

The detailed report may be submitted to this office by
31.08.2019 positively so that further decision may be taken at higher

level accordingly. %j@b

Dlrector General,
Agriculture and Farmers Welfare
Department, Panchkula

Endst. No.: S©%4- - SJS.IPMDa‘Eed "’ll%\

A copy of the above is forwarded to the all Deputy
Commissioners in the State with a request to check the details of
registered Combined Harvester regarding attachment of Supec: Straw
Management Systems (SMS) through the respective Secretary-RTO and

intimate to concerned quarter by 31.08.2019. @

DireCtor General,

‘Agriculture and Farmers Welfare
Department, Panchkula

’
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ZECEI. 4aRYANA STATE POLLUTION CONTROL BOARD
1~/ ol C-11, SECTOR-6, PANCHKULA
Dﬂ@[@@{;} Ph-2577870-73 E-mail: drpkmkhspech@gdmall.com

Whereas, Haryana State Pollution Control Board has considered the
matter rclating to the indiscriminate burning of left over paddy straw / stubble
in the open fields in the State. Paddy straw burning in the open ficld after
harvesting is the main reasen of Air pollution in the State and adjoining Delhi
NCR and such actions are causing irreparable damage to the soil and receiving
enviromment,

Whereas, the Government of Haryana in consultation with Haryana State
pollution Control Board has declared Whole of the State of Haryana as Alr
Pollution Control area under section 19(1) of the Air (Prevention & Control of

Pollution) Act, 1081 vide Notification No. 4/2/85-Env dated 25.04.1985, for the

purpose of the Air (Prevention & Con trol of Pollution) Act, 19815

Whereas, in order to curb the menace of crop residue burning during
harvest season in the State, the Government of Haryana, Department of
Environment has issued Notification bearing No. 12/6/2008-Env.Ill dated
16.09.2003 under the provisions of Section 19 (5) of the Al (Prevention &
Control of Pollution) Act, 1981, thereby prohibiting the indiscriminate burning of
left over paddy straw and wheat stubble in the whole State of Haryana;

Whereas, the Principal Bench of the Hon'ble National green Tribunal, New
Delhi in Application No. 118 of 2013 on 10.12.2015 prohibited the agriculture
crop residue burning in NCR region including Haryang;

Whereas the various studies conducted by reputed agencies / institutions
reveal that Super Straw Management Systen, when attached with Combine
Harvesters during the paddy harvesting process enable cutting of the paddy
straw mto small pieces, ultimately facilitating the farmers to sow their next crop
without burning the paddy straw, as is being practiced illegally to a considerable
extent in the State of Haryana;

whereas, the Board is empowered under section 28 clause (2) of the Alr
(Prevention & Control of Pollution) Act, 1981 10 undertake remedial measures 1o
mitigate the ermigsion of pollutants into the atmosphere and the Board in the
excrcise of its powers and performance of its functions is also cmpowered to
igsue directions in writing under gection 31-A of the Act to any person, olficer or
authority and such person, officer or authority shall be bhouna to comply with

such directions,




Whereas, the Boeard has considered the whole matter and is satisficd thal
e attachment of Super Straw Management Systew with the self-propelled
combine harvesters in the State which shall contain the cause ol air pollution
ariging from the burning of paddy straw by the farmers in open field;

Whereas, the Board had issucd and published a public notice on
28.07.2018 in jeading Mindi and English Newspapers thereby inviting opinion

Jcamments  [objections from stakeholders before issuing directions uncer
section 31- A of the Air (Prevention & Control of Pollution) Act, 1981, regarding
the attachment of Super Straw Management System with the sell-propelied
combine harvesters in the State during paddy harvesting season  for
consideration;

oy

"N

Now, taking into consideration, the problem of paddy stm;?)%{dmingg in the
State of Haryana and its adverse impact on receiving envirpiment, Haryana
grate Pollution Control Board in exercise of the powers under Section 31-A of the
air (Prevention & Control of Pollution) Act, 1981 hereby, issucs the direction
that,

the owners of Combine Harvester desirous of undertaking the harvesting
of paddy in the State of Haryana shall attach Super Straw Managermnent
System with the Combine Harvester anc no Combine Harvester shall be
allowed to harvest pacdy i the State of Haryana without functional Super
Qrraw Management System attached to it

_ (Ashok Kheterpal)
Panchhkula : Chairman
Dated

r d

pated: /[« /o1t

No. HSPCB/ Aircell/2018/ / 177
A copy of the above s forwarded to the following for information pleasc,

1. P8, to Chief Secretary.

9. Additional Chiel Secretary, Environment and Climate Change Department.

3. Principal Secretary, Agriculture and parmers welfare Department for
information and implemen tation of the directions.

4. Director, Agriculture and Farmers wellare pepartment for information and
implementation of the directions.

5 All Deputy Corimissioners or information and implemen tation ol the
directions

6. Al Regional Officers of HSPCH.

A7 5
N N
SN i, .

Assistant Environmental Engineer (HQ)
For Chairman

I‘}'} :




annNexRE K- 5

B

; Director General
A /\gﬂ(‘ultur(‘ & Farmers We Mfare

m”gﬁ‘ Department, Krishi Bhawan,
DEPARTMENT OF Sector-21, Panchkula

AGRICULTURE. HARYANA

Most Urgent/ Time Bound

To
ALl the ADA,s/JDAS
Department of Agriculture & Farmers Wellare
Haryana

Memo No. L ge. 511 dated: - OR -V

Sub: Survey of 10 most vulnerable villages of the State w.r.t Crop
Residue Burning as directed by Hon’ble Chief Minster, Haryana.

On the S'L,tbjc:cf aforementioned it 1s 10 inform you that a meeting was
held dated 171 1/2019 under the chairmanship of Hon ble Chiel Minister,
Haryana O solve the issue of grubble Burning in the State. During the
mecting, 1t has been dirccted by (lon ble CM, Haryana Lo conduct survey 1o
know the probable reasons as to why farmers resort 1o paddy restduce
burning, in 10 most vulnerable villages in the State in terms of Crop Residue
burning by deputing officers of the department and submit the report hy
03:00 PM on 2»d Nov. 2019, positively alongwith phot;ographs. Village wise
duties of the officers has already assigned for submitting the report, copy
enclosed. NOwW Hon ble CM, Haryana will review the issuc today. In this
regard 1 have been directed by W/DG/\&I*‘W o request senior officers of the
department to visit the villages alongwith the concerne d DDA,s and AAISs and

submit the I(‘p()rl today (02/11 /2019) by 7.00 PM. D(ta]] are as given below.

| sr | District ' Block 'village | AFL | Name of Officer
'\_r":(lo ‘ _ _ - lk name ‘Name - Count _ 7 11
11| Karnal | Chirao - Jundla |43 . Sh. Anil Rana. |
. I IR | AD/\(“>W1V‘) , |
I2 %\ Kaithal H l‘ Siwan \ Siwan 1 35 Jagdceep Smgh Brar,
swan ST e
-3 Kurukshetra | Pchowa | Gumthala \ 35 1 Sh.  Kuldheer Smgh,
L L 11 o (mrhu \ i ‘ /\D/\ Admin) ‘
1 4 Karnal | Chirao \ Dachar | 32 \ Suresh wrahlawat,
I e [ P R ./\D/\(L axin.)

5 | Palwal ‘\ Hodal \ RBhiduki 31 1 Sh.,  Kuldecy Gautam, |

I DO B ]

e \ Karnal Chirao \ Nissing | 29 ! Sh. Rakesh Kumar, |
| ] ‘l L L - ‘L | Chiel ] Hydr ologist “‘

K é;rxhar\ rma)() 09 ag‘mal com, Phohé No. 0l 722 Ho/()hh)
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DEPARTMENT OF
AGRICULTURE. HARYANA
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] 7 ‘ Karmal

i Warnal

/8 |
!.. . i , .
o9 ; Kurukshetra
]

{ Chirao
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I Bansa 128

Karnal
i
1

i Thanesar ’ Kirmach i 27
|
f

Director General

Agriculture & Ifarmers Welfare
Department, Krishi 3ha wan,
Sector-21, Panchkula

[Kachwa |27~

Sh. Surcender

S Singh |
Dahiya, ADA(Gen)

| Sh. Manject Singﬁ Nain;
!

 IDQC)
'Sh. R, 8
| ADA(Stat.)

Solanki,

| !
‘! 1O * Sirsa Baragunda | Rori

| |

lKnel: - As above

27 !Sh. Ram l-)?l,f"ltel‘y;‘) Sil"\ég,
_ LJD(ce)

Joint Director (Agri. Kngg.)
For Dircctor General
Agriculture & Farmers Welfare Deput.
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D.0 m_.é,m/m. Joa..
Ajit Balaji yoshi, IAS Director General

Haryana

Subject: For organizing the inaugural ceremony of ‘CRM Pakhwada’,
followed by the planned IEC activities in the crucial 16
districts of the State, beginning from 20th September, 2019,

Dear sy Mudead,

The incidents of Crop Residue Burning in Haryana are at the
brink of becoming pro-active again, due to the on-set of the Rabi Season.
Due to the urgency of the situation, and to aware the farmers about the

menaces of Crop Residue Burning, a ‘CRM Pakhwada’ shall be organized in

the particularly problematic sixteen districts,

. The  ‘CRM-Pakhwada’ shal] commence on 20% September,
2019, in the areas that are considered to be the red zones (villages) around
the State. You are required to identify such areas / villages in your District
and allot any one of them for the Inaugural Ceremony of the ‘Pakﬁwada’.
You shall be the Chief Guest for the Inaugural Ceremony in your respective

district,

To propel the operations of the ‘Pakhwada’, a group of students
from NSS, NCC, various NGOs, and others shall form a ‘Parali Paltan’ to
supervise the smooth flow and organizatigh of activities in the villages.
Kindly identify such students in the areas of and form an active ‘Parali

Paltan’.

The Inaugural Ceremony shall be consistent of five main
activities to be performed and carried out as a strict practice. These include,
(1) taking the CRM -Pledge by everyone present in the programme, followed
by (2) Playing the videos of Crop Residue Management being provided by the
Department, (3) making a mass appeal to not burn crop residue this season
from a video by Yogeshwar Dutt. The main event shall include (4) a Kushti
competition named as ‘Dhuein Ko Dein Dhobi Pachhad’ organized to attract

many people and increase their participation in the ceremony.

Agriculture and Farmers Welfare,

Dated f&’”@g«?(“’l?

Telephone 0172»2570662 (Q), Fax 0172-256324>
visit us at www.agriharyana nic.in, email - agriharyana2009@gmail.com
Krishi Bhawan, Sector 21, Panchkula, Haryana



These competitions shall be followed by (5) the on-field

demonstration of machines used in Crop Residue Management.

This inaugural ceremony is deemed to be followed by the
variods activities in the State, as designed by the Department of A&FW and
attached herewith, till 5th October, 2019, the duration of the fortnight.

Kindly, fulfil the needful to ensure the implementation of the
‘CRM-Pakhwada’ and assigned activities. An amount of Rs. 5.00 Lakh will

be given to you for carrying out this work, kindly intimate you a/c details.
. : Yours sincerely—.,

/ .
pre
(Ajit Balaji Joshi, IAS)

Sh, Mukul Kumar, IAS
Depu’@y Commissioner, Yamunanagar



ANKExute R

S /‘/‘/h
"J Y
From

The Director General,

Agriculture and Farmers Welfare Department,

Krishi Bhawan, Sector 21, Panchkula
To

The Deputy Commissioners,
Fatehabad, Hisar, Kaithal, Jind and Sirsa.

Memo No.: {3 gfé,w(J‘?o}Vﬁ/DéﬁDated: a ‘ nl 19

Subject: Ex-Situ Management of Crop Residue / Rice Stubble
' during the current harvesting season 2019 - regarding.

The undersigned has been directed to inform you that the
on-line and off-line applications have been invited from the interested
farmers for purchase of Straw Baler Unit for Ex-Situ Management of
Crop Residue. It has been decided by the Department that the selection
of beneficiaries, issuance of permits and delivery of machines is to be
ensured by the Deputy Commissioner concerned in coordination with the
Deputy Directors of Agriculture on day to day basis. The Straw Baler
Units be provided immediately to the small anginal farmers of your

district as per direction of Hon’ble Supreme for Ex-Situ Management of
paddy stubbles.

The list of small and marginal farmers of these 5 districts
has already been provided to the DDAs concerned. The details of area (i)
to be harvested and (ii) harvested and straw are standing in the field are
available with the DDAs concerned. This issues with the approval of

competent authority.

Kindly treat it as most urgent and time.bound.

r

N\
Additional Direct(gﬂ\\é\WO\I\/I)
for Director General,
Agriculture and Farmers Welfare,
Haryana, Panchkula

Endst. No.:| 39/~ g;z%;/ Fﬂ/%ﬂ Datéd:" ‘?/ | // 19

A copy of the above is forwarded to the Deputy Directors
‘Agriculture Fatehabad, Hisar, Kaithal, Jind and Sirsa for



(1) Delivery of Straw Baler Units to the selected farmers by
completing all requisite formalities be ensured on daily basis

(i)  The details regarding selection of beneficiaries, issuance of
permits and delivery of Straw Baler Units be sent to the Control

Room of the Directorate of A&KFW by 02.00 PM and 05.00 PM

daily at 2019controlroom@gmail.com.

(1)  The requirement of amount of subsidy for the Straw Baler Units
procured by the farmers in your ciistrict be submitted to this

- office for release of funds.
(iv)  The report on area covered under Ex-Situ Management of Crop
Residue also be sent to this office at 02.0Q PM and 05.00 PM

daily at 2019controlroom@gmail.com.

Additional Direcg\r (SWM)
for Director General,
Agriculture and Farmers Welfare,
Haryana, Panchkula
CC:
Incharge Control Room for compliance and submit report on daily basis
to the DGA&FW.
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INNEXURE .
From
The Additional Chief Secretary to Government of Haryana,
Agriculture and Farmers Welfare Department,
Chandigarh.
I'o
All the Deputy Commissioners in the State
Memo No.: ¥ ,«'E:»;:;A.,hg; 2o 47 Dated: 10 V1 K013
Subject: Incentive to the farmers for In-Situ / Ex-Situ Management of

Crop Residue / Rice Stubble during the current harvesting
season 2019 ~ regarding,

n compliance of the Orders of Hon'ble Supreme Court in Civil Writ
Petition No. 13029 of 1985 - M.C. Mehta Vs. Union of India and Others passed
on dated 06.11.2019. the following decisions have bheen taken by the
Government: 4
1. The Deputy Commissioner of every district has appointed one
Nodal Officer per village for management of Stubble Burning and proper
implementation of Ex-Situ and In-Situ Management. The details of Nodal Officer
along with contract number may kindly be provided to the HQ of the
Department of A&FW immediately.
2. Every Nodal Officer of the district and Gram Panchayat shall be
responsible for non-burning of crop residue in that village. The Nodal Officer in
the Giram Panchayat shall be responsible for effective management of Crop
Residue Management in In-Situ and Ex-Situ. The Government has decided to
provide Rs. 1000/~ per acre operational charges for crop residue management
for In-Situ and Ex-Situ purposes. This Rs. 1000/- will be released by the
District Level Executive Committee after due verification by the village level
Nodal Officer and a register shall be maintained by CHCs (private CHC and
CHCs owned by the GP) and for Ex-Situ purposes the baling unit owned by the
erifreprencur. |
3. Such detailed list after verification at the district level shall be sent
to the HO for demand of this operational cost. Such consolidated report shall be
sent to this office so that the funds can be released to the concerned district for
reimbursement the operational cost.
4, Every district shall have one Control Room and Nodal Officer
appointed for this purpose in the District.
3. The Haryana State Agriculture Marketing Board will verify the data
registered under “Meri Fasal Mera Byora” for identification of registered small
and marginal farmers. The Department of A&GFW will provide the data regarding
PM-Kisan regarding small and marginal farmer (village-wise and district-wise) to
the HSAMB. The Haryana State Agriculture Marketing Board will create its link
of this data on MFMB Portal. |

%



6. This incentive will be g%feﬂ to only those farmers who have sold
their paddy after 06.11.2019 or will be selling his paddy till 15.11.2019 in the
mandis which is procured by Government. It is also pertinent to mention that
scheme is available to those farmers who have not burnt crop residue.

7. The Haryana State Agriculture Marketing Board will devise a
mechanism to obtain undertaking from the farmers who have sold their paddy
in the mandis from 06.11.2019 till 10.11.2019 evening. This data of verification
of farmers shall be sent to the districts concerned. The Deputy Commissioners
of these districts should get this data verified whether he has burnt his paddy
straw or done In-Situ / Ex-Situ management. The Nodal Officers who has been
designated by the Deputy Commissioners as in-charge of Gram Panchayat shall
send these data to Haryana State Agriculture Marketing Board so that the
HSAMB shall immediately, on receipt of data from the Deputy Commissioners
concerned, release Rs, 100/- per quintal of paddy purchased from the said
farmers during this time.

8. On Monday i.e. dated 11.11.2019 onwards till 15.11.2019 evening
(the last date of purchase of paddy) the farmers shall give undertaking in
mandis whether he has managed his crop residue either through In-Situ or Bx-
Situ mechanisms.

9. In case of undertaking of In-Situ Management of crop residue, the
verification shall be obtained from village level Nodal Officer and shall be sent to
the HSAMB by the Deputy Commissioner concerned so that within 7 days an
incentive of Rs. 100/~ per quintal will be released by the HSAMB.

10. In case of Ex-Situ Management, the farmers will give undertaking
regarding that he will manage his crop residue in next 7 days. The verification of
his management of crop residue by the entrepreneur / owner of the machinery
shall be done by the Nodal Officers of that Village.

11. In case, if Beller Units owner is unable to sell the balers for crop
residue, verification will be done by the Nodal Officer, the Industries
Department, the Department of New &Renewable Energy and the Transport
Department shall submit the report through Deputy Commissioner fo the
Department of A&FW and will endeavour to make linkage between the farmers
and procuring industries for the gainful utilization of the crop residue. The
Deputy Commissioner concerned will coordinate with the Panchyati Raj
Department and ensure availability of space for temporary storage of crop
residue if it is not disposed off for the time being.

12. The money will be released after the complete verification done by
the Nodal Officer at the village and the consolidated report shall be submitted to
the Deputy Commissioner. The Deputy Commissioner will submit the detailed
consolidated report to this Department everyday at 05.00 pm till the completion
of this period.

3
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13. Any grievances under this scheme shall be enquired into by the
Gub Divisional Magistrate (SDM) of the area concerned in the district. The Sub
Nivisional Magistrates will dispose off these grievances after due verification
within three days. A consolidated report in this regardv will be sent to the
Control Room of the Directorate on daily basis.

14. To manage this program in these 5 districts, the Senior Level
officers have been assigned for guidance & monitoring of this Scheme in every
district. The officers may also take ‘up the matter for linkage of bales/stubble
generated out of ex-situ management in these districts with industries who can

wtilize it. The names of the officers for districts are as follows:

sr. | Name of the Officer District
No. _

1| Shri PK Das, IAS’ o | Kaithal
2 | Shri Devender Singh, IAS B Fatehabad =
3| Shri TC Gupta, IAS I Sirsa
4 | Dr. Mahavir Singh, IAS I I 1 <L S —
5 | Shri Anurag Rastogi, 1AS | Hisar o .

A Dt@,ﬂf m&ﬂ%g/]

Secretary.to-€6vi. of Haryana
for Additional Chief Secretary to
Government of Haryana, Agriculture
and Parmers Welfare Department

Endst. No. ﬁiﬁ&if mm/ 18 1{I.ﬁ*‘*'?:;‘i“‘Datc—:d: &cr»%n [f I
A copy of the above is forwarded to

1. Sh. P.K. Das, IAS, Additional Chief Secretary to Government of Haryana,
Mines and Geology Department,

A Sh. Devender Singh, 1AS, Additional Chiefl Secretary to Government of
Haryana, Industries & Commerce Departments

3. Sh. TC Gupta, IAS, Additional Chief Secretary to Government of Haryana,
Power, Governance Reforms Authority, Employment, Transport, New and
Renewable Energy Department,

4. Sh. Mahavir Singh, IAS, Principal Secretary to Government of Haryana,
School Education Department. ,

5. Sh. Anurag Rastogi, JAS, Principal Secretary to Government of Haryana,
[rrigation and Water Resources Department, .

6. The Chief Administrator, Haryana State Agricultural Marketing Board,
Panchkula,

7. The Director General, Transport Department, Haryana, Chandigarh

8, The Director, Industries and Commerce Department, The Dirggtor, New
and Renewable Energy Department, Panchkula TN

0. All the Deputy Directors of Agriculture in the State é\ﬂﬁ‘ Qe e

Secretary to Govt. of Haryana
for Additional Chief Secretary to
Yovernment of Haryana, Agriculture
and Parmers Welfare Department

CO:PS to Honble CM and PS to worthy C5 for information.

-
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ament of such plant in the state
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